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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 269 OF 2024 
 
IN THE MATTER OF: 
SANAVVAR                    ….APPLICANT 

VERSUS 
STATE OF UTTAR PRADESH & ORS.  ….RESPONDENTS 

 
RESPONSE TO THE JOINT COMMITTEE REPORT DATED 

02.08.2024 AND REPORT OF AMICUS CURIAE DATED 
16.12.2024 ON BEHALF OF RESPONDENT NO. 5 WITH 

SUPPORTING AFFIDAVIT 
 

MOST RESPECTFULLY SHOWETH: 
1. That the present Response to the Joint Committee Report 

dated 02.08.2024 and Report of the Learned Amicus 

Curiae dated 16.12.2024 is being filed on behalf of 

Respondent No. 5/M/s Disha Industries Private Limited, 

through its Director Mr. Karan Swarup, who is the duly 

authorized signatory of the Company and is competent to 

swear the Affidavit on its behalf.  

2. That the present Response is being filed pursuant to notice 

being received by the Answering Respondent of the 

pendency of the present proceedings. Vide its order dated 

21.05.2024 passed in the present matter, this Hon’ble 

Tribunal had taken note of a letter having been sent by Mr. 

Sanavvar, resident of Village Sikhreda, District 
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Muzaffarnagar, Uttar Pradesh, wherein concerns have 

been expressed regarding the alleged huge air pollution 

being caused by emission of industrial gases and black 

smoke by various industrial units, including the 

Answering Respondent.  

3. That taking note of the grievances addressed by Mr. 

Sanavvar in his letter, this Hon’ble Tribunal, vide its order 

dated 21.05.2024, constituted a Joint Committee 

comprising of the District Magistrate, Muzaffarnagar and 

Central Pollution Control Board [CPCB] to submit a factual 

report in the matter.  

4. That in compliance of order dated 21.05.2024 passed by 

this Hon’ble Tribunal, the Joint Committee, comprising of 

City Magistrate, Muzaffarnagar; Director (Scientist ‘F’) and 

Divisional Head, WQM-II, CPCB; Regional Officer, UPPCB, 

Muzaffarnagar; Assistant Environment Engineers, UPPCB, 

Muzaffarnagar and Additional Director & Scientist ‘E’, 

CPCB, undertook site visits of the industries in the 

concerned area, with the industrial premises of the 

Answering Respondent being inspected on 05.07.2024, 

whereafter the Report of the Joint Committee was 

submitted to this Hon’ble Tribunal on 02.08.2024. 

5. That a perusal of the Joint Committee report dated 

02.08.2024, as obtained from the official website of this 
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Hon’ble Tribunal, clearly reveals that at the time of 

inspection, the industrial premises of the Answering 

Respondent was found operational and all the parameters 

of stack emission monitoring, qua the industrial premises 

of the Answering Respondent, were found to be within the 

stipulated norms. The unit was also found to be operating 

with the requisite statutory and regulatory permissions 

and clearances.  

6. That hence, the primary grievance highlighted in the letter 

addressed to this Hon’ble Tribunal, which forms the basis 

of institution of this Original Application, pertaining to 

large scale air pollution being caused by the industrial unit 

of the Answering Respondent, is completely unfounded 

and baseless and is negated through the inspection report 

of the Joint Committee itself. The Answering Respondent 

respectfully submits that there may be other industrial 

units, with some of them also being identified in the Joint 

Committee Report, which might be causing air pollution 

and posing hindrances in the enjoyment of quality way of 

life of the local residents, and such units should be hauled 

up by the regulatory agencies and directed to take 

immediate corrective measures, apart from being 

subjected to strict action. However, as is evidently clear 

from the Report of the Joint Committee, the industrial unit 
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of the Answering Respondent is operating well within the 

specified norms and is not causing any air pollution.  

7. That the Answering Respondent also seeks to demonstrate 

to this Hon’ble Tribunal as to how the Answering 

Respondent is operating fully in compliance of all the 

environmental norms, after having obtained all the 

requisite permissions, consents and clearances from the 

concerned regulatory agencies.  

8. That it is submitted that the Answering Respondent is a 

company, which has been a reputed presence in the 

industrial circles since the last several years and prides 

itself on practicing the highest standards of professional 

and business ethics in pursuing its commercial interests. 

It is earnestly submitted that the Answering Respondent is 

not indulging in any pollution of any kind and has always 

offered full co-operation to the statutory authorities and 

has been extremely vigilant in ensuring that all 

environmental and statutory norms and regulations are 

complied with. The company has got all the statutory 

clearances from the regulatory authorities and considers 

compliance of the same as part of responsibly conducting 

its mercantile interests with the highest standards of 

probity and ethics. The industrial unit of the Answering 

Respondent has employed all the necessary safeguards in 
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the form of installing modern machinery and adopting 

environment friendly means to ensure that no pollution of 

any kind is caused by the industry. The Answering 

Respondent also ensures at all times that no untreated 

effluents are discharged from its premises. 

9. That the Answering Respondent believes in pursuing its 

commercial interests in a responsible manner and is 

willing to participate in any process that is undertaken for 

the safeguarding, protection, preservation and 

improvement of the surrounding environment in the 

industrial area, where the unit of the Answering 

Respondent is situated.  

10. That the Answering Respondent has been operating at 

all times with a valid consent from the UPPCB under the 

provisions of the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981. The current Consolidated Consent to 

Operate and Authorization [CCA], granted by the UPPCB 

to the Answering Respondent under the above named 

statutes, is valid till 31.12.2025. The unit of the Answering 

Respondent has also got itself registered under Rule 13(3) 

of the Plastic Waste Management rules, 2016 for recycling 

or processing of plastic waste. It is also pertinent to 

mention that the industrial unit of the Answering 
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Respondent is a Zero Liquid Discharge [ZLD] unit and is 

fully complying with the said requirement.  

Copy of the Consolidated Consent to Operate and 

Authorization, granted to the Answering Respondent by 

UPPCB, is annexed and marked as Annexure-1. 

Copy of the Registration Certificate, issued to the 

Answering Respondent by the UPPCB under Rule 13(3) of 

the Plastic Waste Management Rules, 2016, is annexed 

and marked as Annexure-2. 

11. That the Answering Respondent has also obtained the 

Authorization under the provisions of Hazardous and 

Other Wastes (Management and Transboundary 

Movement) Rules, 2016 from the UPPCB, which is valid till 

29.01.2026. 

Copy of the Authorization dated 31.01.2021, issued by the 

UPPCB in favour of the Answering Respondent, under the 

provisions of the Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016, 

is annexed and marked as Annexure-3. 

12. That the used oil, contaminated cotton rags or other 

cleaning materials, empty barrels/containers/liners, 

which may be contaminated with hazardous chemical 

waste, are disposed of by the Answering Respondent 

1517



 

through the Treatment, Storage and Disposal Facility 

[TSDF] of Bharat Oil and Waste Management Limited, 

which is duly registered with the UPPCB.  

Copy of the Membership Certificate of the Answering 

Respondent with Bharat Oil and Waste Management 

Limited is annexed and marked as Annexure-4. 

13. That the plastic waste generated at the unit of the 

Answering Respondent is disposed of through Harshit 

Trading Company, which transports it from the unit of the 

Answering Respondent to the cement plants situated in 

Rajasthan, including Nuvoco Cement Plant. 

Copy of the agreement between the Answering Respondent 

and Harshit Trading Company are annexed and marked as 

Annexure-5. 

14. That the fly ash, produced at the industrial unit of the 

Answering Respondent as a result of the manufacturing 

process, is disposed of partly by means of land filling and 

partly through utilisation in brick manufacturing process. 

For this purpose, an agreement has been entered into 

between the answering Respondent and Roshan Bricks, 

with fly ash first being utilised for brick manufacturing and 

the excess fly ash being disposed through land filling at 

the land owned by Roshan Bricks, measuring 0.4450 
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hectares, situated in Khasra No. 241 in Village Dhanera, 

Tehsil Sadar, District Muzaffarnagar. It has been made 

clear to the owner of Roshan Bricks by the Answering 

Respondent that proper precautions with respect to 

layering and covering the disposal area with a layer of soil 

are to be taken so as to ensure prevention of erosion. The 

owner of Roshan Bricks has also been asked to ensure that 

transportation of fly ash takes place in tractor trollies and 

all necessary precautions, including covering of ash with 

tarpaulin to prevent fugitive emission, are taken during the 

transportation.  

Copy of Agreement for lifting and disposal of ash from the 

unit of the Answering Respondent is annexed and marked 

as Annexure-6. 

15. That the Answering Respondent has also got the No 

Objection Certificates from the Uttar Pradesh Ground 

Water Department [UPGWD], in respect of its two 

borewells, which are valid till 18.08.2026. All conditions of 

the NOC, including recharge, installation of piezometers, 

flow meters etc. are being fulfilled by the industrial unit of 

the Answering Respondent.  

Copies of the No Objection Certificates, issued by the 

UPGWD in favour of the Answering Respondent, are 

annexed and marked as Annexure-7 [Colly]. 
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16. That it is respectfully submitted that compliance of all 

conditions, related to the various consents, certificates and 

permissions granted to the industrial unit of the 

Answering Respondent, is ensured by the Answering 

Respondent with great diligence and all documentation 

related to the same was produced before the Joint 

Committee by the Answering Respondent at the time of the 

inspection. In case it is so directed, the Answering 

Respondent shall be willing to place the relevant 

documentation before this Hon’ble Tribunal as well. 

17. That it is manifestly clear from the above submissions 

that the industrial unit of the Answering Respondent is 

fully compliant and has all the requisite permissions and 

clearances, which are required for its operations. The 

Answering Respondent is also a stakeholder in the 

preservation of environment and adopts all measures so as 

to ensure that no pollution is caused due to its operation.  

18. That reference has also been made in the Joint 

Committee Report dated 02.08.2024 to an earlier 

inspection and report submitted before this Hon’ble 

Tribunal in Original Application No. 540/2023 titled 

Niramaya Jan Utthan Sanstan vs State of Uttar Pradesh, 

in which a large number of industries in District 

Muzaffarnagar, including the Answering Respondent, were 
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inspected and recommendations were made in relation to 

the operation of such units. The said Original Application 

was disposed of by this Hon’ble Tribunal vide order dated 

08.04.2024, with directions to UPPCB to accord a hearing 

to the industrial units and take necessary action, if so 

required.  

19. That it is respectfully submitted that certain 

recommendations have also been made in the Report of the 

Joint Committee dated 02.08.2024 submitted before this 

Hon’ble Tribunal. The Answering Respondent, as a 

responsible entity, is duty-bound to abide by the said 

recommendations, to the extent they are applicable to it, 

and shall do so under the supervision and guidance of the 

UPPCB and other agencies.  

20. That with regard to the finding of the Joint Committee, 

in its Report dated 02.08.2024, that the unit of the 

Answering Respondent is non-compliant with the ZLD 

condition at the time of inspection on 05.07.2024, it is 

submitted that pursuant to the inspection on 05.07.2024, 

a Show Cause Notice dated 11.09.2024 was issued by the 

UPPCB to the Answering Respondent, asking it to show 

cause as thy environmental compensation should not be 

imposed on it for the said violation. In response, a reply 

was submitted by the Answering Respondent to the UPPCB 
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on 19.09.2024, wherein it was explained that the unit was 

not discharging any effluent on the date of the inspection 

[05.07.2024] and hence it is very surprising that the Joint 

Committee has drawn the conclusion that the unit is non-

compliant with ZLD conditions. It was also indicated that 

as per the directions of UPPCB, a new flow meter with 

totalizer had been installed at the second borewell located 

at the unit of the Answering Respondent. It is pertinent to 

mention that it was only because of the malfunctioning of 

the flowmeter at the second borewell that a conclusion was 

drawn by the Joint Committee that the unit of the 

Answering Respondent is not complying with the ZLD 

condition. After considering the reply of the Answering 

Respondent, the Show Cause Notice dated 11.09.2024 was 

revoked by the UPPCB, while imposing an environmental 

compensation of Rs. 1,20,000/- for the default on its part 

and making some recommendations in respect of the 

functioning of the unit of the Answering Respondent. in 

order to put a quietus to the issue, the Answering 

Respondent deposited the environmental compensation of 

Rs. 1,20,000/- with the UPPCB and treating the 

recommendations suggested by UPPCB as guidance, 

implemented all the said recommendations. It is pertinent 

to mention that in all subsequent inspections, the unit of 

the Answering Respondent has been found to be 
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compliant, as evident from the various Reports/Affidavits 

filed by UPPCB before this Hon’ble Tribunal.   

A true copy of Reply dated 19.09.2024 submitted by the 

Answering Respondent to the UPPCB, is annexed and 

marked as Annexure-8. 

21. That with regard to the observations contained in the 

Report of the Learned Amicus Curiae, it is respectfully 

submitted that the Answering Respondent has already 

taken improvement measures to ensure better house-

keeping, as evident from the affidavit filed by UPPCB on 

21.02.2025, wherein it has been indicated that during 

inspection, the unit of the Answering Respondent was 

found compliant in all areas pointed out by the Learned 

Amicus Curiae. As suggested by the Learned Amicus, the 

unit of the Answering Respondent has already installed 

monitoring equipment to track SOx and NOx parameters. 

22. That it is relevant to mention that the air quality in the 

surrounding area of the industrial unit of the Answering 

Respondent deteriorates due to certain localised factors as 

well, apart from the polluting effect caused by the 

operation of certain non-complying and unregulated 

industries. It is undertaken by the Answering Respondent 

that in case some suggestions are made or directions are 

passed by this Hon’ble Tribunal in respect of the 
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improvement of the air quality of the surrounding area, 

then the Answering Respondent shall be willing to offer full 

co-operation to the statutory authorities in that 

endeavour. 

23. That in such circumstances, it is respectfully prayed 

that the present Original Application may kindly be 

disposed of, qua the Answering Respondent. 
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[UTKARSH SHARMA] 

Counsel for Respondent No. 5/ 
M/s Disha Industries Private Limited  

    139, Setalvad Block,  
 Supreme Court, New Delhi-110001  

 Mob:+91-9312061203 
Dated:16.04.2025               E-mail: utkarsh.sharma7@gmail.com 
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MEMBERSHIP CERTIFICATE
 

M / s.    Disha Industries Pvt. Ltd.

9th Km. Jolly Road, Village - Sikhrera Muzaffarnagar-251308, UP

is a registered member of our facility

Gata No. 672,706Cha Vill. Kumbhi,Akbarpur Road, NH-2 Kanpur-Dehat-209101, UP

for safe, legal & scientific Disposal of Hazardous Waste

 

Member # :  BOWML/K/4076/20

 

Expiry Date :  March 31, 2026

 

One may verify 'active' membership by calling
Bharat Oil & Waste Management Ltd. at

011-4100 0710, 2981 6466 or Email: sales@bharatoil.com

Scan & Verify

For Bharat Oil & Waste Management Ltd.

Asha Rani
Sales Cordinator
sales@bharatoil.com

Digitally Signed By:Asha Rani
Date: 2025-04-09 10:19:09
IP: 122.160.16.151
ID: XBDRWoIDlPhbVPYGAwp46w==
Click here to E-verify

Authorized Signatory

For Bharat Oil & Waste Management Ltd.

Sunder K Kukreja
GM (Admin & Fin.)
sales@bharatoil.com

Digitally Signed By:Sunder K Kukreja
Date: 2025-04-09 11:24:40
IP: 49.36.178.188
ID: TwOAIafdD/Pzv9/2K2NafA==
Click here to E-verify

Authorized Signatory
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disha paper 
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CIN U74900 DL 1995 PTCO74289 

Disha Industries Private Limited 

To, 
The Chief Environment Officer (C-3) 

Lucknow 
U.P. Pollution Control Board, 

Dear Sir, 

AN ISO 9001:2015, 14001:2015, OHSAS 18001:2007 CERTIFIED COMPANY 

Sub: - Regarding withdrawal of show cause notice issued vide letter dated 

11.09.2024 

S.No. 

2 

e-mail : info@dishaindustries.co.in, accounts@dishaindustries.co. in 

3 

This is in reference to your show cause notice ref. no. H-17154/C-3/Water-363 

Muzaffarnagar/2024 Dated | 1.09.2024, kindly find below our representation as : 

status. 

Kindly note that the unit has installed adequate effluent recycling system to achieve ZLD 

Unit regularly operate its sedisell & felteration system to see that 100% effluent is recycled. 

w.r.t. ZLD. 

It is pertinent to mention that we were not discharging any process effluent during visit 
done on 05.07.2024, It is highly surprising for us that we were found non - complying 

COMPLIANCE OF RECOMMENDATIONS DONE BY JOINT COMMITTEE 

Recommendations Compliance done 

Unit shall install new flow meter 
with tofalizer at the second borewell 
and maintain logbook regarding 
ground water withdrawal on daily 
basis. 

Unit shall 

compliance 
condition. 

Thanking you, 

Unit shall ensure scientific disposal 
of boiler ash and maintain proper 
record of its generation & disposal. 

ensure 

W.r.t. 

Signátory) 

19/09/2024 

consistent 
ZLD 

For DISHA INDUSTRIES PVT LTD 

Works : 

7505781821 

the 

9h Km. Stone, 

Jolly Road, Village Sikhrera, 
Muzaffarnagar -25 1 308 (U.P.) 

Hence we request your good self to kindly verity the above facts and do needtul & 
withdraw the show cause notice issued against our unit. 

Flow meter with totalizer has been installed at 
2d borewell (Photographs enclosed) 
Records will be kept of fresh water usage. 

Unit regularly operate its sedisell & felteration 
System to see that 100% effluent is recycled. 

C.CMo Regional Officer, U.P. Pollution Control Board, Muzaffarnagar (U.P.) 

It is pertinent to mention that we were not 
discharging any process effluent during visit 
done on 05.07.2024, It is highly surprising for 
us that we were found non � complying w.r.t. 
ZLD. 

Fly ash generated from our boiler is sent to M/s 
Roshan Bricks. He �isposes ash for land tilling. 
(Agreement attached for your reference) Unit is 
operating with valid authorization under 
Hazardous & Other Waste Management Rules 
1916. 

Corp. Office : 
316, Patal Nagar, 

New Mandi, Muzatlarnagar 
251001 (U.P.) 

Regd. Office : 
House No. 211-212. 

Ground Floor, Block - A, Pocket 7 
Sector- 17, Rohini - 1:0085 

ANNEXURE-8
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[DEEPAK KUMAR]
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